Il TEM NO. 14 COURT NO. 8 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 14690/2014
(Arising out of inpugned final judgnent and order dated 20/01/2014
in WPC  No. 3020/ 2014 passed by t he Hi gh Court of Judi cature

Al | ahabad)

M S. PANTALOON RETAIL (I) LTD. Petitioner(s)
VERSUS

CH EF CONTROLL. REV. AUTH. & ORS. Respondent ( s)

(Wth appln. (s) for exenption fromfiling OT. and interimrelief

and office report)

(For final disposal)

W TH

SLP(C) No. 36460/2012

(Wth appl n. (s) for stay and appl n. (s) for per ni ssi on to file

addi ti onal docunent s and appl n. (s) for exenption from filing OT.

and InterimRelief and Ofice Report)

Date : 15/03/2016 These petitions were called on for hearing
t oday.

CORAM :  HON&#39; BLE MR, JUSTI CE MADAN B. LOKUR

HON&#39; BLE MR. JUSTI CE N. V. RAMANA

For Petitioner(s) M. Shantanu Sagar, Adv.

M. Chandra Prakash, Adv.

For Respondent(s) M. S.R Singh, Adv.

Ms. Reena Singh, AAG
M. Abhi nav Malik, Adv.
Ms. Somya Malik, Adv.
M. Ashish Malik, Adv.
M. Ravi Prakash Mehrotra, Adv.
UPON hearing the counsel the Court made the follow ng
ORDER
Lear ned counsel for t he petitioner is sai d to have fallen
si ck.
List the matters after ten weeks.
(Meenakshi Kohl i) (Jaswi nder Kaur)

Court Master Court Master

at



